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Mass Fast-Unto-Death by Adivasis

7084, Shri D. 8. Patil:
Shri Tulshidas Jadhav:
Shri T. A. Patil:

Will the Minister of Social Welfare
be pleased to state:

(a) whether the Adivasis living in
the areas outside the scheduled areas
in the States of Madhya Pradesh and
Maharashtra and also in many other
States have issued a call for a mass
fast-unto-death in front of the Parlia-
ment House during the current Session
of Lok Sabha;

(b) whether the object behind the
said fast-unto-death is to get the tri-
bals living outside the Scheduled
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areas reconised as Scheduled Tribes
to seek removal of certain area res-
trictions as per recommendation of
the Lokur Committee and to get a
Bill introduced on this subject during
the current session; and

(c) if so, the action taken by Govern-
ment to meet the demands of tribals?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phulrenn Guha): (a) to (c).
Government have received a letter
from the General Secretary, Maharas-
tra Pradesh Adivasi Sewa Mandal
stating that he will go on a fast for
the indefinite period unto death either
before the Prime Minister’s residence
or the Lok Sabha if the Bill for the
amendment of the list of Scheduled
Castes and Scheduled Tribes is not
passed before the end of July, 1967.
The whole question of revision of lists
of Scheduled Castes and Scheduled
Tribes is under active consideration.

Review Commitiee on post Graduate
Medical Institute, Chandigarh

7085. Shri Hardayal Devgun:
Shri Yajna Datt Sharma:
Shri Bal Raj Madhok;
Shri Onkar Lal Berwa:

Will the Minister of Health and Fa-
mily Planning be pleased to state:

{(a) whether a Review Committee
had been appointed by the erstwhile
Punjab Government to probe into the
Post-Graduate Medical Institute, Chan-
digarh;

(b) if so, the recommendations there-
of; and

(c) how many of these recommen-
dations have been implemented and
how many have not implemented
with reasons thereof?

The Minister of Health and Family
Plamning (Dr. S. Chandrasekhar): (a)
A Review Committee was appointed
by the erstwhile Government of Pun-
jab in August, 1966, to advise it on the
progress made by the Post-graduate
Institute of Medical Education and





